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HON ‘BLE SHRI Ne. Vo KRISHNAN,,ADMINISTRATIVE MEMEER
The applicant‘who was a Diesel Assistant was

declared unfit by the Medical Board and he was thereafter

given an alternative employment in a lower categorye.:

The applicant‘ungw;states that since then there has been

considerable lmprovement in hlS condition and he has
LL.(ﬂh

produced a certlflcatflda ed 1.8.1989 from Dr. S.
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Velmurugan, Psychiatrist, Civil Asst. Surgeon, Govte.
Hospital, Erede. He therefore hasigcmé-up with this
6riginal Applicgtion.éeeking digeét;on to the respondents
to put him for a.re;medical examination to assess his
fitness to work in the post of Diesel Assistant. im
2 The learnéd_counsel for the réépondents'produced
befoiebus a communic%ﬁion from the Diyisional.PerSOnnel
Officer, Palghat in‘whicb it is stated that the applicant

was examined for his medical fitness on 10.3.1989 by a

/

Medigél Boardbof the Ra;lway Hospiﬁai ¢onsisting of_thiee
Medical Officers of whom two.were Psychiatrisfs, IThe'
Board.waﬁ of the:opiqion thh; he was uﬁfit for the post
of Diesel Aséistént as it involves éuick decisiop ﬁaking

and presence of mind and that he was .fit énly”.

for an alternate job not connected with Locomotives or

moving vehicies, It is also stated that there is no
auﬁhority superior to the Medical Board and Chief
Medieal Officer in the Southern Railﬁay to subjeét the
employée fbr further examination. |

3... We have heardICOunsei for both the partiese.
Nofmally'the eertificate'given by a8 Medical Board can be
treated to bé the final verdit in this’régard‘to an

eﬁployeés illness. However; inAthe present caSe;the

'applicant claims that there has been further improvement

and he has proauced Annexure-D certificate dated 1.8.89

referred to above as well as another certificate dated
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25.11.89 Annexure-E from the Civil éurgeon,
CoimbatéreMedical Cblleg¢ Hosbitél, Coimbatoref

4. - Iﬁ the Circumstances,‘we are of the view that'
th¢ applicant has madé a_pfima facie case that,in

the circumstances he be re-examined by the Medical

_ Board. In the interest of justice, this prayer

should be allowed and,accordingly we direct the
resPondénts to arrange for the medical examination
éf the applicant by thé Medical Board again. This
méy be done wiﬁhin a period of three moﬁths from

the date of receipt of this prder. We clarify that-

this direction does not in any manner inhibit the

Medical Bozd fee giaking any decision in this regard.

5e The application is disposed of as above.
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